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Central Orissa Flour Mill which her family
owns in partnership... In her declaration,
she said: 'All partners, some workers, three
dur-wans, milkmen and servants physically
assaulted and poured some liquid on me
and... they  burnt
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'RE. PLIGHT OF PATIENTS IN VIC-
TORIA HOSPITAL

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu)- I want to bring to the
notice of this august House a serious matter
reported in the Indian Express regarding a
premier hospital in Karnataka, known as
Victoria Hospital. The Intensive Care Unit
was closed down two years back for want of
anaesthetics. Even medicines, from life-
saving drugs to those for ordinary illness or
headache, are not available there at all. It is a
pitiable case where this premier hos-
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pital is struggling to survive and we do not
know what will happen to it. The post-
graduate students are made to perform
Surgery with which they are not acquainted.
Even anaesthesis is being given by junior
doctors. This is the state of affairs of that hos-
pital which is claimed to be a premier
hospital—Victoria Hospital—and this sorry
state of affairs needs to be rectified
immediately.

I appeal to the Government to take some
serious measures to pull up the machinery
responsible for it. The patients are asked to
buy medicines from outside, Even in
emergency cases, the doctors have confessed,
the patients have to wait for medicines to
come from private medical stores.

This is a very serious situation and the
Government should take note of it. I appeal to
the Government to take some urgent steps in
the matter so that the situation could be
rectified.

RE. OFFICERS INVOLVED IN COR-
RUPTION IN NEYVELI LIGNITE
CORPORATION

SHRI S. MUTHU MANI (TAMIL
NADU). I want to draw the attention of the
Central Government to the allegation of
corruption against the officials and the
Government machinery involving an amount
of Rs. 41 crores in Neyveli Lignite
Corporation Madam, Neyveli Lignite
Corporation is a very big Central
Government public-sector undertaking which
is situated in Tamil Nadu. Some days back,
there was a contract between the ABL
Company and a Russian company. A work
was awarded to a local company at Neveli
against its tender for Rs. 43 crores. The said
company sub-contracted the same to the
other company for Rs. 2.25 crores and the
same company is trying to complete this
work within Rs. 1.75 crores. The work which
is to cost about Rs. 1.75 crores has been
awarded to a company for Rs. 43 crores. The
AIADMK labour union have represented the
matter before the concerned Minister and
the Govmment
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by the Government. Due to the negligence of
the high officials, people's money is going
waste. Therefore, I demand that a
Parliamentary =~ Committee  should  be
constituted to enquire into the matter
immediately.
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Welcome to the House.

DR. JINENDRA KUMAR JAIN (Madhya
Pradesh): Thank you very much, Madam, _
for welcoming me to the House. I am
returning to the House after two weeks.
Please accept my greetings and respects.

Madam, yesterday _ I had given, in writing,
to the hon. Chairman and the Secretary-
General, a notice seeking your permission to
move a breach of privilege motion.

THE DEPUTY CHAIRMAN: I do not
think we have received it. You gave it to
whom? It has not come to
me.

THE LEADER OP THE OPPOSITION
(SHRI SIKANDER BAKHT): It has been
received.

THE DEPUTY CHAIRMAN; It has not
come to me.

DR. JINENDRA KUMAR JAIN: Madam,
as per the Rules of Business, a motion for
breach of privilege of a Member should have
precedence as soon as the Question Hour
ends.

THE DEPUTY CHAIRMAN; I did not
know that you had given notice. The papers
did not come before me. I had no idea.

DR. JINENDRA KUMAR JAIN-I will
abide by your decision.

THE DEPUY CHAIRMAN: I did not
know about it.

DR. JINENDRA KUMAR JAIN: Would
you allow me now?
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THE SECRETARY-GENERAL informs
me that it has not reached us.

SHRI SIKANDER BAKHT; There must
be something very very wrong. Even I have
received a copy of it.
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THE DEPUTY CHAIRMAN: It has not

come to the House. Other-wise, I would have
permitted. There is no problem about it-

DR. JINENDRA KUMAR JAIN: Shall I
wait till tomorrow?

THE DEPUTY CHAIRMAN: It is much
better. Let the copy be received. I should
know what the breach of privilege issue is. If
you raise it tomorrow, the Chairman also
would have seen it and he would have given
me his opinion which I could inform. Just
now I am blank. I have not seen it. I cannot
say anything about it. Better you raise it
tomorrow. I will permit you tomorrow
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SHRI JOHN F. FERNANDES: (Goa):

Madam, have you permitted me?

THE DEPUTY CHAIRMAN; Is it a
Special Mention?

SHRI JOHN F. FERNANDES: I want to
bring a very important matter to the notice of
this House.

THE DEPUTY CHAIRMAN: Do you
mean to say that Special Mentions are
important?

RE. CONSPIRACY TO BLOW up
BRIDGES IN GOA

SHRI JOHN F. FERNANDES- It is a very
important issue, There is a



